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1.Case details:

The Hon’ble National Green Tribunal has taken up SuoMotu case in
O.A. No. 95 of 2021 on the basis of the news published in “The Times of

India”, Chennai edition dated, 25.02.2021 under the caption “Burning of
garbage Continues near Adyar”.

2.0RDERS OF THE HON'BLE TRIBUNAL

It is respectively submitted that the Hon'ble National Green Tribunal (SZ2),

Chennai order dated 08.04.2021 in the matter of O.A.N0.95 of 2021 directed
the following,

6. we feel it appropriate to appoint a Joint Committee comprising of (i) the
District Collector, Kancheepuram District or a Senior Officer not below the rank of
Sub Divisional Magistrate/Assistant Collector to be deputed by the District
Collector and (ii) a Senior Officer from the Tamil Nadu Pollution Control Board
(TNPCB) as deputed by its Chairman to inspect the area in question and submit a
factual as well asaction taken report, if there is any violation foun.

7. The Committee is also directed to ascertain as to whether the Solid Waste
Management Rules, 2016 and are not being properly complied with by the
Secretary, Gerugambakkam Village Panchayat and whether

there was any dumping of garbage in an unscientific manner and whether it is
being burnt as alleged in the newspaper report and whether the directions issued
by the Principal Bench of National Green Tribunal, New Delhi in O.A. No.606 of
2018 regarding the implementation of the Solid Waste Management Rules, 2016
is being strictly complied with by the local body and if not, what is the nature of
action taken by the Pollution Control Board against the local body for non-
implementation of the same.

8. The committee is also directed to assess the environment damage and also assess
the environmental compensation to be recovered from the violator for causing
damage to the environment and also submit long term and short term measures to
resolve the issue with shorter time line which can be considered by this Tribunal
subject to the direction issued by the Principal Bench in O.A. No.606/2018.

9. Tamil Nadu Pollution Control Board (TNPCB) will be the nodal agency for co-

ordination and also for providing necessary logistics for that purpose.

3.COMPOSITION OF THE COMMITTEE

In compliance to the Hon’ble NGT [SZ] order,

1. Thiru R.Panneerselvam, DRO has been nominated as a member of the

Joint committee representing the District Collector, Kancheepuram



District or a Senior Officer not below the rank of Sub Divisional
Magistrate/Assistant Collector by the District Collector.

2. The Member Secretary, Tamil Nadu Pollution Control Board vide Proc. No.
TNPCB/LAW/LAW/LAIII/NGT/09795/2021 dated 29-04-2021 has
nominated Thiru. P. Ravichandran, District Environmental Engineer,
Kancheepuram District as a Nodal Officer of the Joint committee. [Copy

annexed at annexure 1].

3 SCOPE OF THE COMMITTEE AS PER ORDER

4.

(i) To inspect the area in question and submit a factual as well as

action taken report.

ii) To assess the environment damage and also assess the
environmental compensation to be recovered from the violator for
causing damage to the environment and also submit long term
and short term measures to resolve the issue with shorter time
line.

iii)To ascertain whether the Solid Waste Management Rules, 2016
are being properly complied with by the local body

iv)To ascertain whether the directions issued by the Principal Bench
of National Green Tribunal, New Delhi in O.A. No.606 of 2018
regarding the implementation of the Solid Waste Management
Rules, 2016 is being strictly complied with by the local body and
if not, what is the nature of action taken by the Pollution Control

Board against the local body for non-implementation of the same.

JOINT INSPECTION OF THE COMMITTEE

The Joint Committee was inspected on 27-05-2021 along with the
following officials.

1. Thiru M.Prabakaran., Assistant Engineer, 0/o DEE, ' TNPCB,
Sriperumbudur @ Oragadam.

2. Thiru. S.Srinivasan., BlLock Development Officer, Kundrathur P.U,

3. Tmt Lakhmi., Tazhildar., Kundarthur Taluk and

4. Thiru Kamaraj Zonal BDO., Girugambakkam village Panchayat.

During inspection the committed observed the following
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It is respectively submitted that the questioned site of S.F.No. 738
(Meikkal Poramboke), Gerugambakkam village, Kundrathur Taluk,

Kancheepuram District having total area of land (dump site) is 1.94 Acres

which is located nearby Adayar River in the limits of Kundradhur
Panchayat union.

OBSERVATION OF THE JOINT COMMITTEE.

a) The total extent of land used by the Kundrathur Panchayat union at
5F.No. 738; Gerugambakkam village, KundrathurTaluk,
Kancheepuram District for dumping of municipal solid waste generated
from Gerugambakkam and Moulivakkam Village Panchayat is about
1.94 acre and it was reported the said area is maikal poramboke.

b) The BDO, Kundrathur P.U has reported that

L Gerugambakkam village Panchayat [total extent of 394 Hectare]
limit is having 9 wards, 224 streets and having population of
around 24,884 [as on May 2021] and daily generation of the
municipal solid waste is about 2.5 T/day which was collected
by using 3 nos. of Electronic Carts, 3 Nos. of Tri Cycles and 2
nos of tractors.

ii. Moulivakkam village Panchayat [total extent of 93.73.50 Hectare]
limit is having 9 wards, 125 streets and having population of
around 15,597 [as on May 2021] and daily generation of of
the municipal solid waste is about 2.0 T/day which was
collected 4 nos. of Electronic Carts, 4 Nos. of Tri Cycles and 2
nos. of tractors.

ii. The Kundrathur Panchayat Union is not carrying out the
processing of the Solid Waste collected from the
Gerugambakkam and Moulivakkam Village Panchayat area as
per the Solid Waste Management Rules, 2016.

iv. ~ The BDO, Kundrathur P.U has reported that as there is no
common space available in the said village panchayat and the
said municipal solid waste -4.5 T/ day dumped without any
segregation in the S.F. No. 738, Gerugambakkam village,
Kundrathur Taluk, Kancheepuram District which is a
maikalpromboke along the Adyar River bank since from October
2018.

V. It is also reported that the Kolapakkam village Panchayat has

not disposed the solid waste in the said area.



vi.

Vil.

viii.

The said dumping site is surrounded by private vacant land in
western and northern sides, poramboke land in eastern and
Adyar River in southern side.

The Special Officer, Gerugambakkam Village Panchayat has
reported that they are monitoring regularly to prevent any fire
from rag pickers so as to avoid air pollution. However, it was
reported that the solid waste is being burned in the same area
by rag pickers during night hours.

The BDO has reported that construction of Micro Composting
Centre (MCC) at S.F. No. 543 [Vandi pathai poramboke],
Tharapakkam road, Bharathi Nagar, Gerugambakkam,
Kundrathur Taluk, Kancheepuram District has been completed
to handle maximum 3 T/Day (Total generation 2.5 T/Day) of
organic wastes as showh in the following photograph. It was
reported that the MCC will be commenced after lock down
period.
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The BDO, Kundrathur P.U has reported that they are proposed
to install solid waste magnetic thermal decomposition
[pyrolator] at S.F. No. 738, Gerugambakkam village,
Kundrathur Taluk, Kancheepuram District through CSR fund
from M/s Renault Nissan Automotive India Pvt Iltd, SIPCOT
Industrial Growth Centre, Oragadam vide Ir. no.
3810/2021/B2 dated 07.06.2021 [Copy annexed as
annexure -II] and also reported that after installation of the
same, dumping of solid waste in the above said area will be

avoided.

Photograph taken during the inspection are as follows.






8. Action Initiated by TNPCB

()

(i)

In general, as the Kundrathur Panchayat Union has not carrying out the
implementation of the Solid Waste Management Rules, 2016 for all village
panchayats within their jurisdiction and hence

The Block Development Officer, Kundrathur Panchayat union was
issued with a show cause notice for non-compliance of the Hon’ble
National Green Tribunal (PB), New Delhi in order dated 23.04.2019 in
O.A. No. 606 of 2018 vide DEE Proc. dated 03.02.2020 & 20.10.2020.

[copy annexed as annexure III and IV]

Further the District Environmental Engineer, Tamilnadu Pollution Control
Board, Sriperumbudur vide letter dated 29-08-2020 informed the Kudrathur
Panchayat Union, if the local body has not complied the Solid Waste
Management Rules, necessary compensation will be levied as directed by
the Hon’ble National Green Tribunal [Principal Bench] in its order
dated 02.07.2020 vide para 41 in OA NO. 606 of 2018 and again remainder
was addressed vide DEE letter dated:30-11-2020 (Copy Annexed as

Annexure-V and VI)

(iii) It is respectfully submitted that the the Honb’le NGT[SZ] had suo

Moto registered the case on the basis of the report published in
Dinamalar, Chennai supplementary edition dated 10-02-2020 under
the caption " Gumeri sifliflear s LESES Gallisy Sl_&@i Harmavied Siflnsser
wmms Gusmu " [Heaps of Plastic wastes and garbage lying in a side of
Porur Lake] and in this regard, the Hon’ble National Green Tribunal (SZ),

Chennai the in its order dated 23.12.2020 in the matter of O.A.No.32 of 2020 (SZ)
directed the following

“In fact, the Pollution Control Board has already initiated action against the
Panchayat Union for non-implementation of the Rules on the basis of the directions
issued by the Principal Bench of National Green Tribunal in 0.A.No.606/2018 by

imposing an interim environmental compensation to the tune of Rs.12 lakhs and

the said amount has not been deposited by them so far.

The District Collector, Kancheepuram is directed to exercise his responsibility under
Rule 12 of the Solid Waste Management Rules,2016 to see that the legacy waste
dumped in the catchment area of Porur Lake is disposed of scientifically so as to
save the lake against the pollution Vand also take steps to recover the interim
compensation already imposed by the Pollution Control Board, if no proceedings
have been initiated by the Panchayat Union against the imposition of

environmental compensation before the appropriate forum.
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It is submitted that the Kundrathur panchayat union has not yet remitted the

interim Environmental Compensation (EC) amount (Levied up to September 2020 for
Ayyappantangal village panchayat) to TNPCB till date.

7. RECOMMENDATIONS:

1.The BDO., Kundrathur P.U, shall ensure that to identify the site for
each village panchayats and no solid wastes dumped and
burned on open areas and on the bank of any Rivers.

2.The Block Development Officer (BDO), Kundrathur Panchayat Union
shall ensure 100% collection of solid waste being generated within the
jurisdiction of Village Panchayat with proper segregation, door to door
collection, processing and dispoéal by complying with the provisions of
the Solid Waste Management Rules 2016.

3.The Block Development Officer (BDO), Kundrathur Panchayat Union
shall commission the Micro Composting Centre (MCC) within a month
so as to handle the 2.5T of Organic waste generated in the
Gerugambakkam village panchayat and so as to avoid the disposal of
solid waste in the said area.

4. The BDO, Kundrathur P.U shall initiate action to install and
commission the solid waste magnetic thermal decomposition
[pyrolator] at S.F. No. 738, Gerugambakkam village, Kundrathur
Taluk, Kancheepuram District as reported within three months.

5.The Block Development Officer (BDO), Kundrathur Panchayat Union in

coordination with District Administration shall identify an additional

land for handling and treatment (Processing & Incineration) of entire
quantity of municipal solid waste as per the Solid Waste Management
Rules, 2016.

6.The Block Development Officer (BDO), Kundrathur Panchayat Union
shall ensure to employ the sanitary staff in the dump site in
guestion to monitor so as to prevent any fire from the rag pickers and

maintain records if any case found.



7.The Secretary, Rural Development 'Department, Govt of Tamilnadu
and Assistant Director, Village Parichayats, Kancheepuram District
shall monitor and ensure that the Kundrathur Panchayat Union is
complied with the statutory requirements and for the scientific
disposal of solid waste that are being generated in the
Gerugambakkam Village Panchayat and other village panchayats

near by Chennai District.

8 The authorities of PWD may be directed to ensure that no persons
should be permitted to dispose the solid waste on the bank of

Rivers and if so appropriate action shall be initiated by them.

9. The Kundrathur Panchayat Union shall remit interim Environmental
Compensation (EC) of Rs.12 Lakhs already directed by the Hon’ble
NGT in the matter of O.A.No.32 of 2020 (SZ) for not complying with

the provisions of the Solid Waste Management Rules, 2016.

[ TR Do bl

P.Ravichandran, A~ -+ TR Panr{ o
District Environmental Engineer, District Rev r,
Tamilnadu Pollution Control Kancheepuram
Board,

Sriperumbudur @ Oragadam
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TAMIL NADU POLLUTION CONTROL BOARD

Proc. No: TNPCB/LAW/LAII/NGT/09795/2021 dated: 29 .04.2021

7

Sub: TNPCB - Law — NGT O.A.No.95 of 2021 (8Z) — SUO MOTU Based on The
News item published in the New Indian Express, Chennai Edition, Dated
25.02.2021, under the caption ‘Burning of garbage Continues near
Adyar” — NGT order dated 08.04. 2021 — Formation of the Joint

Committee ~ To inspect and fumish report to the Hon'ble NGT
— Regarding.

Ref: Copy of the Hon'ble NGT order dated:08.04.2021 passed in O.A.No.85
of 2021 (Sz).

It is informed that an Original Application No. 95 of 2021is taken up by the
Hon'ble NGT (SZ) as SUO MOTU Based on The News item published in the New

indian Express, Chennai Edition, Dated 25.02.2021, under the caption “Burning of
garbage Continues near Adyar” Reg.

In this regard, the Hon'ble NGT has passed order dated 08.04.2021 and issued
the following directions among other things inter alia as follows:

““Para 6: In order to ascerfain the genuineness of the allegations made in
the newspaper reporf, we feel it appropriate to appoint a Joint Committee
comprising of (i) the District Collector, Kancheepuram District or a Senior Officer
not below the rank of Sub Divisional Magistrate/Assistant Collector to be deputed
by the District Collector and (ii) a Senior Officer from the Tamil Nadu Pollution
Control Board (TNPCB) as deputed by its Chairman to inspect the area in
question and submit a factual as well as action taken report, if there is any
violation found.

Para 7: The Committee is also directed to ascertain as to whether the Solid
Waste Management Rules, 2016 are being properly complied with by the 6th
respondent namely, Gerugambakkam Village Panchayat and whether there was
any dumping of garbage in an unscientific manner and whether it is being burnt
as alleged in the newspaper report and whether the directions issued by the
Principal Bench of National Green Tribunal, New Delhi in O.A. No.606 of 2018
regarding the implementation of the Solid Waste Management Rules, 2016 is
being strictly complied with by the local body and if not, what is the nature of
action taken by the Polluiion Control Board against the local body for non-
implementation of the same and submit a report to this Tribunal before the next
hearing date.

Para 8: The committee is also directed to assess the environment damage
and also assess the environmental compensation to be recovered from the
violator for causing damage to the environment and also submit long term and
short term measures to resolve the issue with shorter time line which can be
considered by this Tribunal subject to the direction issued by the Principal Bench
in O.A. No.606/2018.

No. 76, MOUNT SALAI GUINDY, CHENNAI - 600 032. o

e



Para 9: The Tamil Nadu Pollution Control Board (T NPQg) will be the nodal
agency of co-ordination and also for providing necessary logistics for this

purpose.

Para 10: The committee is directed to submit the report to this Tribunal on
or before 25.05.2021”

In order to comply the above said NGT order dated 08.04.2021, the District
Environmental Engineer, TNPCB, Sriperambudur is nominated as Nodal Officer of the

Joint Commitiee.

Therefore, the District Environmental Engineer, TNPCB, Sriperambudur is
requested to comply the NGT order and coordinate with the Joint Committee and
furnish the Joint Committee Report to this office immediately.

The receipt of this proceeding shall be acknowledged.

Encl: As above.

' £ 3 B
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To

The District Environmental Engineer ,
Tamil Nadu Pollution Control Board,
Sriperumbudur,

Kancheepuram District.

A
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Supply of Scrubber Unit With
3stage AAF filters and including
Loading Platform and stairs with
equipment's and Installation/Eco
green Dry Scrubber Unit 5.5
Cum/per Load

2?43400 .

~
f

Supply installation and
commissioning of ECOMAC
scientific municipal soild waste
Management machine working on
Magnetic lionization and thermal
processing Technology/Eco green
550-5.5 cum/per Load

»

2682400

Cost of Construction of Shed of
40008q feet with 1-Section raised
Columns and Industrial grade Tin
Roof With ventilators

1120000

1 No (One)

QLon g H1o

61,15,800

Gl (H SLOLITS SLH

Supply of Scrubber Unit With
3stage AAF filters and including
Loading Platform and stairs with
equipment's and Installation/Eco
green Dry Scrubber Unit 5.5
Cum/per Load

23,13,400

Supply installation and
commissioning of ECOMAC
scientific municipal soild waste
Management machine working on
Magnetic lionization and thermal
processing Technology/Eco green

550-5.5 cum/per Load

26,82,400

Cost of Construction of Shed of
40008q feet with 1-Section raised
Columns and Industrial grade Tin
Roof With ventilators

11,20,000

1 No (One)

Clong H1p

61,15,800
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TAM_;, ILNADU POLIUTION CONTROL BOARD -

~ O/o. District Environmental Engindet*:
Tamil Nadu Pollution Control Board,. -
CP-5B, SIPCOT Industrial Growth Centre,
Oragadam, Sriperumbudur Taluk,
Kancheepuram District .

/TNPCB/SPR/SVIM/F. No. M-001/2020 dated 03.02.2020

Cause Notice issued- regarding.

Ref: 1. Inspection of the Joint Comimittee on 30.01.2020 ‘
2. Hon'ble National Green Tribunal (PB), New Delhi in order
‘dated 23.04.2019 in the Original Application No. 606 of 2018

The Water (Prevention and Control of Pollution) Act, 1974 as amended In .

11988 {s in force in Tamilnadu. (Here in after referred to as Act). The Tamilnadi
‘Pollution Control Board enforces the above said Act.

 As-per Section 24 [Prohibition on use of stream or well for disposal of
tfﬁfdfilutiﬁ{g matter; etc.] of the Water (Prevention and Control of Pollution) Ack
21974 as amended in 1988,
1) : | .
(a) !}o- person shall knowingly cause or permit any poisonous, noxfOUS or
polluting matter determined in accordance with such standards as may

‘be Jaid down by the State Board to enter (whether directly or indirectly)

- into‘any stream or well or sewer or on land ; or

;(E}-:ﬁa:perspn* shall knowingly cause or permit to enter into any stream any

‘6ther matter which may tend, either directly or in com‘bina’tiqn- wrth
{éiﬁ?‘fia}'.matters, to impede the proper flow of the water of the streamina

manner leading or likelv to lead to a substantial aggravation of poiltitiori

dué to other causes or of its consequences.

2) ‘A person-shall not be guilty of an offence under sub-section (1), by reason .

‘only of having done or caused to be done any of the following &cts,
‘namely:—

ST o | P v 5 5 ‘/ .
S vl
== A
T i LN 2 e | ¢
By Reqgd. Post . ey

TNP;Bd-LocaI body- Kundrathur Town Panchayat, Kundrathur Taluk, "
Kancheepuram District - Water (Prevention and Control of Polfution)
' Act, 1974 as amerded - Disposal of solid waste in open area -Show




oy, " which has flowed from or been d

' 93.04.2019 in the Original Application

T O
v rrrtapa ol g SO BEE LR S R

“‘r(;a)1«c_c:nstructing, improving or maintaining in or across or on thebank om”ﬁ%ﬂ 2

" .of any stream any building, bridge, weir, dam, sluice, dock, pler, dralnior
cewer or other permanent WOrks which he has a right to construct,
improve or maintain; : ‘_

bed of any stream-forthe

protegting the

ot capable of

n the bank or in the
r supporting, repairing or
vided such materials are i

(b).depositing any materials ©
purpose of reclaiming land or fo
\bank or bed of such stream pro
polluting such stream; : )

(c) putting into any stream any sand or gravel or other natural deprosit

eposited by the current of such streai;

with the consent of the State Board, the deposit
rvoir to enter into any strearm.

?dJEQCa.using or permitting,
. .accumulated in a well, pond or rese

Whereas, Hon'ble National Green Tribunal (PB), New Delhi in: its order dja_tefj
No. 606 of 2018 has directed that.
w Al the local authorities constituted for providing services to the
gitizens are lethargic and insufficient in their functioning which is
- impermissible. Non-accountability has led to lack of effort on the part of the:
employees. Domestic garbage and sewage along with poor drainage systerrf;,,
¥ an unplanned manner contribute heavily to the problem of solid waste.
" The number of slums of multiplied significantly occupying large areas of
pualfc: land. Promise of free land attracts more land grabbers. Instead‘- of:
; Z*E;S{Ium-;‘ clearance” there is “slum creation” in cities which is: fug;thejr}
aggravating the problem of domestic waste being strewn in the open.
Accordingly, the Court directed that provisions pertaining to. -san_itatigﬂ-an6
b " public health under the DMC Act, 1957, the New Delhi Municipal Council Act,
1994 and Cantonments Act, 1994 be complied with, streets and public
pmmlses be cleaned daily, statutory authorities levy and recover rghjékges?
ﬁ'am any person violating laws and ensure _scientiﬁﬁ disposé! of waste,
lﬁ{ldﬂll*-sites be identified keeping in mind requirement of the city for next
20 years and environmental considerations, sites be identified for setting up
of compost plants, steps be taken to prevent fresh encroachments and

-eompliance report be submitted within eight weeks.....

il _Pfepa_lty pr:vis_ion: Prescribe criteria for levying bf spot fine for
p,‘ellr"sops :fdo’htters or fails to comply with the provisions of these
rues Reo: de egate powers to officers or local bodies to levy spot
fines as per the byelaws framed”.




i Whene?s, during inspection of Kundrathur Town Panchayat -&."fati'"ér’c"a?n
. villages of Kundrathur Panchayat Union, Kundrathur Taluk, ‘Kancheepura ig; &t
i ory 31.01.2020 by Joint Committee formed by the Hon’ble National Grééﬁ':;!'éi"fb'ﬁih '
Southern Zone; the following were observed. | i

fuiss

- U -?egrgated municipal solid waste including plastics generated in @2
+arotnd the Kundrathur area was dumped in the open area & adjacent to the
bypass road thereby permitting to deposit on the road side and polluting, ‘

CAFTNARRE,

weretlis’ no - sewage treatment plant was found to be operation in. thE
Kundrathur Town Panchayat area for the treatment and disposal of sewage.
generated in the Kundrathur Town Panchayat, et

e
v 5

TG Y gl

3. e ewage from the septic tank of individual house disposed mrﬁﬁfﬁh

private sewage tanker lorry and discharged in nearby lowlying area/wa
bodies, streams and public storm water drain etc., -and thereby poliuting:the:
soil/groundwater/surface water and also creating nusiance to the localities.

, i

Bl G5 8 e L B

As suchithe provisions of Section 24 of the Act have been contravenéd R
¥ whictr is an offence punishable under section 43 of the Act with imprisonment
- “for@-term ‘Which shall not be less than one year and six months but whichim@y .
.. extend to$i years and with fine. .




k'}

_V:;,_,Pnllutton) Act, 1974 as amended 1988 shall lead to i

= "”:“*fsald unlt under Section 33A of the said Act for Clo

: and uch

:;the Act for closure, stoppage of power supply etc.,

‘Hence, you are hereby directed to Show Cause within Z_days from the dat,g
fof receipt of the notice as to why direction shall not be issued to: you as occupler of’
f ow l‘“

It is informed that non-receipt of any reply within the stipulated time will'be:

_.construed that you have no satisfactory explanation to offer for the above sald"_ i
merits in: accordance with:

qoutrqvention and action will be taken against you
law.

DISTRICT ENVIRONF NTAL ENGINEER
TAMILNADU POLLUTION CONTROL BOARD:

SRIPERUMBUDUR
To! ' & »

1) The Executive Officer,

1+ Kundrathur Town Panchayat,
Kundrathur Taluk.,

‘Kancheepuram District.

:2): The Block Development Officer,
‘Kundrathur Panchayat Union,
Kundrathur Taluk,
Kancheepuram Dt.,

‘ Copy submitted to

1. The District Collector, Kancheepuram District.

-for kind information please
2. The Member Secretary, TNPCB, Chennai-32

-for kind information please:
3. The JCEE [M], Chennai-106

-for kind information iplease:

C0py to

- 1) The Asst. Director, Town Panchayat] / Panchayat
“Collectorate, Master Plan Complex,
‘Kancheepuram District

|, o -for necessary action please
2) ‘“The Asst. Director, Panchayat T LT ik The @

“Collectorate, Master Plan Complex, B cE O Pk b P
Kancheepuram District - . Wb 6

-for necessary action please ... . -«

=R
DESPATCHED
'657’02420710
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TAMILNADU POLLUTION CONTROL BOARD

O/o. District Environmental Engineer
Tamil Nadu Pollution Control Board,
CP-5B, SIPCOT Industrial Growth Centre,
‘ Oragadam, Sriperumbudur Taluk,
TN L Kancheepuram District

' “Proc. No. DEE/TNPCB/SPR/SWM/E. No. M-001/2020 dated 20-10-2020

Sub: TNPCBd-Local body- Kundrathur Town Panchayat, Kundrathur Taluk,
: ‘Kancheepuram District - Water (Prevention and Control of Pollution)
Act, 1974 as amended - Disposal of solid waste in open area in NH
nearby SIPCOT Training Centre, Oragadam-Show Cause Notice issued-
regarding.

Ref: 1. Hon'ble National Green Tribunal (PB), New Delhi in order dated
23.04.2019 in the Original Application No. 606 of 2018.
2. T.O Proc. No. DEE/TNPCB/SPR/SWM/F. No. M-001/2020 dated 03.02.2020
3, T.O Letter No. DEE/TNPCB/SPR/F-M-0001/SWM/2020, Dated 29-08-2020.
4. Hon'ble NGT Order dated 25.09.2020 in OA No.32 of 2020.
5. Inspection of the said area on 20-10-2020.

B ‘The Water (Prevention and Control of Pollution) Act, 1974 as amended in
1988 is in force in Tamilnadu. (Here in after referred to as Act). The Tamilnadu
‘Polition Control Board enforces the above said Act.

- As per Section 24 [Prohibition on use of stream or well for disposal of
" polluting matter, etc.] of the Water (Prevention and Control of Pollution) Act
1974'as amended in 1988,
1
.-.-(a) no: person shall knowingly cause or permit any poisonous, noxious or
polluting matter determined in accordance with such standards as may

be laid down by the State Board to enter (whether directly or indirectiy)
into any stream or well or sewer or on land ; or

(b) no person shall knowingly cause or permit to enter into any stream any
other matter which may tend, either directly or in combination. with
similar-matters, to impede the proper flow of the water of the stream in 8
manner leading or likely to lead to a substantial aggravation of pollution
due to other causes or of its consequences.

Sy oo A=y Wk il R
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2) A person shall not be guilty of an offence under sub-section (1), by reason
only of having done or caused to be done any of the following acts,
namely:—

(a) constructing, improving or maintaining in or across or on the bank or bed
of any stream any building, bridge, weir, dam, sluice, dock, pier, drain or
sewer or other permanent works which he has a right to construct,
improve or maintain;

(b) depositing any materials on the bank or in the bed of any stream for the
purpose of recfaiming land or for supporting, repairing or protecting the

bank or bed of such stream provided such materials are not capable of
polluting such stream;

(c) putting into any stream any sand or gravel or other natural deposit
which has flowed from or been deposited by the current of such stream;

(d) Causing or permitting, with the consent of the State Board, the deposit
accumulated in a well, pond or reservoir to enter into any stream.

Whereas, Hon'ble National Green Tribunal (PB), New Delhi in its order dated
23.04.2019 in the Original Application No. 606 of 2018 has directed that,

“... All the local authorities constituted for providing services to the
citizens are lethargic and insufficient in their functioning which is
impermissible. Non-accountability has led to lack of effort on the part of the
-.employees. Domestic garbage and sewage along with poor drainage system
in an unplanned manner contribute heavily to the problem of solid waste,

-« The number of slums of multiplied significantly occupying large areas: of

public land. Promise of free land attracts more land grabbers. Instead of
Yslum clearance” there is “slum creation” in cities which is further
aggravating the problem of domestic waste being strewn in uie open.
Accordingly, the Court directed that provisions pertaining to sanitation and
public health under the DMC Act, 1957, the New Delhi Municipal Council Act,
1994 and Cantonments Act, 1994 be complied with, streets and public
premises be cleaned daily, statutory authorities levy and recover charges
from any person violating laws and ensure scientific disposal of waste,
landfill sites be identified keeping in mind requirement of the city for next
20 years and environmental considerations, sites be identified for setting up

of compost plants, steps be taken to prevent fresh encroachments and
compliance report be submitted within eight weeks.....
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Penalty provision: Prescribe criteria for levying of spot fine for
persons who litters or fails to comply with the provisions of these
rules and delegate powers to officers or local bodies to levy spot
. fines as perthe byelaws framed”,

| Whereas, 'showcause notice was issued for
disposal of solid wastes as

'04-2016 vide reference 2™
(PB), New Delhi in order dated 23.
2018 vide reference 1* cited.

» Wheré‘a"s,

the non compliances of ‘the
per the Solid Waste Management Rules, 2016 dated 08=

_A the said local body has informed that as the local body has :not
complied the said

d direction issued by the Hon’ble NGT [PB], New Delhi, necessary
compensation, will be levied and requested to furnish the status of compliance
report immigdiately. If no reply is received, further action shall be initiated: as
,dfii‘é';’:t‘éﬂ by Hén'ble NGT [PB], New Delhi order dated 02-07-2020 in OA no. 606 of
2018 vide reference 3™ cited.

. Whereas, thé Hon'ble NGT [SZ],Chennai in the order dated 25-09-2020.in
“OA No.32 of 2020 has directed in para 13,

“the Block Development Officer, Kundrathur Panchayat Union is the supervisory authority @&refr
.‘the activities of the panchayat within its jurisdiction *

Whereas, during inspection of SIPCOT Industrial Growth Centre, Oragadam,
‘Kundrathur Taluk, Kancheepuram District on 20.10.2020, the following were
observed.

1. ‘Un-segregated municipal solid waste including plastics generated in and
around the Kundrathur area was disposed on State Highways nearby SIPCOT

- Skil Development Centre, SIPCOT Industrial Growth Centre, Oragadam.
thereby polluting the soil/groundwater/surface water and also creating
‘nusiarice to the localities |
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cited as directed by the Hon'ble National Green Tribunaﬁ
04.2019 in the Original Application No. 606 of . ::
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2. There is no sewage treatment plant was found to be operation in the
Kundrathur Panchayat union area for the treatment and disposal of sewage
generated in the Kundrathur village Panchayat.

3. The sewage from the septic tank of individual house disposed through
private sewage tanker lorry and discharged in nearby lowlying area/water
bodies, streams and public storm water drain etc., and thereby polluting the
-soil/groundwater/surface water and also creating nusiance to the loecalities.
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4, The BDO, Kundrathur Panchayal Union has not taken any effective steps
comply the Solid Waste Management Rules, 201G and continued to disposal’
of solid wastes indiscriminate manner.

As stich the provistons of Section 24 of the Act have been contravened by
you which is an offence punishable under section 43 of the Act with imprisonment
for a term which shall not be less than one year and six months but which may
extend to six years and with fine.

Contravention of Section 24 of the Water (Prevention and Control of

Pollution) Act, 1974 as amended 1988 shall lead to jssue any_ directions in
writing. to an i an hh n ficer ot

1l A% i under Section 33A of
the Act for closure, stoppage of power supply etc,,

~ Hence; you are hereby ditected to Show Cause within Z days from the date
of receipt of the notice as to why direction shall not be issued to you as occupier of

sald unit under Section 33A of the said Act for Closure, stoppage of power

7_It‘_:isfinform'ed that non-receipt of any reply within the stipulated time will be
construed ;t“hzat ‘you have no satisfactory explanation to offer for the above said
“gontravention and action will be taken against you on merits in accordance with

Jaw.
o .
e, _
DISTRICT ENVIRONMENTAL ENGINEER
\&/ TAMILNADU POLLUTION CONTROL BOARD
- SRIPERUMBUDUR
To YW |

The Block Development Officer,

Kundrathur Panchayat Union,

‘Kundrathur Taluk,

‘Kancheepuram Dt.,
Copy submitted to

1, The District Collector, Kancheepuram District.
- o -for kind information please
2. The Member Secretary, TNPCB, Chennal-32 ~

L5 PELLEY ' -for kind information please
3. The JCEE [M], Chennal-106
; _ -for kind Information please
Copy to _
1) The Asst. Director, Town Panchayat] / Panchayat
Collectorate, Master Plan Complex,

Kancheepuram District -for necessary action please
'2) The Asst. Director, Panchayat

Coflectorate, Master Plan Complex,

‘Kancheepuram District : -for necessary actlion please

4
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TAMILNADU POLLUTION CONTROL BOARD
From. 1o
Er. P. Ravichandran, M.E '
: ey The Block Development Officer gt
District Environmental Engineer, Kundrathur Panchpayat Union, S0
Tamilniadu Pollution Control Board, Padappai, ! s T 4]
CP-5B, SIPCOT Industrial Growth Centre, Kancheepuram District. ke
Oragadam, Sriperumbudur Taluk,
Kancheepuram District - 602 305.

Letter No. DEE/TNPCB/SPR/F-M-0001/SWM/2020, Dated 29-08-2020

Sub:-! Olﬁlo-. DEE, TNPCB, SPR - The Solid Waste Management Rules,
2016 under the Environment (Protection) Act, 1986 —Hon’ble NGT

order dated 02-07-2020 in OA No. 606/2018-compliance report-
requested - Reg.

Ref:- 1. The Solid Waste Management Rules, 2016

2. Hon'ble NGT Order dated 02-07-2020 in OA No. 606 of 2018.

This has reference to the Solid Waste Management Rules, 2016. As per
Rule 15(1) of the Solid Waste Management Rules, 2016, the local author.ities
and Panchayats shall responsible for the implementation of the provisions of
these rules which include any infrastructure development for collection,
storage, segregation, transportation, processing, disposal of municipal solid
wastes.

In this regard, the compliance of Solid Waste Management Rules is
‘being monitored as per the order of the Hon'ble NGT [PB], New Delhi in OA
‘No. 606 :0f 2018 and the liquid waste management is also being monitored as
per orders of the Hon'ble Supreme Court order dated 02-09-2013 in WP No.
888/1996.

After several orders and proceedings before the Tribunal, and finally the
the Hon'ble NGT [PB] in its order dated 02-07-2020 in OA No. 606 of 2018,
vide POINT No. 4- as stated that

“*The Chief Secretaries ol 18 States/UTs1 appeared and filed updated status.
reports and since there still existed huge gaps in compliance, further directions
were issued by way of different orders. Last such order is 28.2.2020. Other
orders are on same pattern. The direction part of the said order [is
reproduced below.

431-.; In view of above, consistent with the directions referred to in para 29
issued on 10-01-2020 in the case of UP, Punjab and Chandigarh which
have also been repeated for other States in matters already dealt with,

% -we direct;
At al i



a.

- i d directions of the Hon:
In view of the fact that most of the statutory timelines have expired an e Hon'bje

Supreme Cort and this Tribunal to comply with Solid Waste Managefne‘e‘; Ff{:;ﬁf;::;:r‘r;;“a‘"
unexecuted, interim compensation scale is hereby laid down for contmli’ e, Ru!e‘ ..22 f-03-.
2020. The compliance of the Rules requires taking of several .steps m?n - il i ; i bl:u‘rn,
Serial No. 1 to 10 (mentioned in para 12 above]. Any such epinued RIS ARG e
of every local body to pay compensation at the rate of

Rs. 10 Lakhs per month per Local Body for population of above 10 Lekhs;

Rs. 5 lakh per month per Local Body for population between 5 lakhs ‘?nd 10 fakhgope

Rs. 1 lakh per month per other Local Body from 01.04.2020 till compliance.

If the Local Bodies are unable to bear financial burden, the fiability will be of the State

Governments with liberty to take remedial action against the erring Local Bodies. Apaft Jbir
compensation, adverse entries must be mads in the ACRs of the CEO of the sald Local B"d:'“ arid
ather senior functionaries in Department of Urban Development etc. who are responsible for
compliance of order of this Tribunal. Final compensation may be assessed and recov e:red by the
State PCBs/PCCs in the light of Para 33 above within six months from today. CPCB may prepare a
template and issue an appropriate direction to the State PCBs/PCCs for undertaking such an
assessment in the lightthereof within one month.

Legacy waste remediation was to ‘commence’ from 01.11.2019 in terms of order of this Tribunal
dated 17.07.2019 in O.A. No. 519/2019 para 282 even though statutory timeline for ‘completing’
the said step is till 07.04.2021 (as per scrial no. 11 in Rule 22), which direction remains
unexecuted at most of the places and delay in clearing legacy waste is causing huge damage to
environment in monetary terms as noted in para 33 above, pending assessment and recovery of
such damage by the concerned State PCB within four months from today, continued failure of
every Local Body on the subject of commencing the work of legacy waste sites remediation from
01.04.2020 till compliance will result in liability to pay compensation at the rate of

Rs. 10 lakh per month per Local Body for population of above 10 lakhs,

Rs. 5 lakh per month per Local Body for population between 5 lakhs and 10 lakhs and
Rs. 1 lakh per month per other Local Body.

If the Local Bodies are unable to bear financial burden, the liability will be of the State
Governments with liberty to take remedial action against the erring Local Bodies. Apart from
‘compensation, adverse entries must be made in the ACRs of the CEO of the said Locaj Bodies and
‘other senior functionaries in Department of Urban Development etc. wha are respansiﬁle for
compliance of order of this Tribunal. Final compensation may be assessed and recovered by the
State PCBs/PCCs in the light of Para 33 above within six months from today.

The compensation regime already laid down for failure of the Local Bodies an
Irrigation and Public Health/In-charge Department to take action fortreatment of sewage'in terms
of observations in Para 36 above will result in liability to pay compensation as already noted above
which are reproduced for ready reference: ;
i Interim measures for phytoremediation/ bioremediation etc.
to reduce the pollution load on recipient water bodies —
payable for failure to do so at the rate of Rs. 5 Jakh per
Local Bodies/States (in terms of orders dated 28.08.
06.12.2019 in O.A. No. 673/2018} w.e.f. 01.04.2020,
i Commencement of setting up of STPs — 31.032.2020. Compensation js payable fp
to do so at the rate of Rs. 5 lakh per month per STP by concerned Locaqy Bodies/s’ failure
terms of orders dated 28.08.2019 in O.A. No. 593/2017 apg 06.12.2019 j, tates (jn
673/2018) w.e.f. 01.04.2020, ; n Q.A. No.
lii. Commissioning of STPs — 31.03.2021. Compensation js
rate of Rs. 10 lakh per month per STP by concerne
orders dated 28.08.2019 in O.A. No. 593/2017 and 06,12.2019 in 0.4
w.e.f. 01.04.2021. s

d/or Department of

in respect of 100% sewage
31.03.2020., Compensation is
month per drain by concerned
2019 in O.A. No. 5.93/201?. and

payable for Failure to do so g th
d Local Bodies/Stqt .

€s (in terms of

No. 673/201g)

X



Compensation in above terms may be de

: posited with the CPCB i i
envitonment which may be ensured by th St e R

: e Chief Secretaries’ of the States/UT:
g. Compliance reports in res ignifi ] p
pect of significant environmental issues ma i ]
o y be furnished in term
order dated 07.01.2020 Quarterly with a copy to CPCB. o

In this regard, all local bodies already directed and requested to take

necessary follow up action and to furnish quarterly status report to the Board
SO as:to submit the same to CPCB for compliance.

‘However, it was observed that,

~.._‘_j‘i-.j’,1..S‘:blifd'waste is dumped and indiscriminately disposed at several

' 'pla(:e_s and also burning of éarbage on road side and un authorized
location which will lead to ground water pollution, odour nuisance;
air pollution probiems as ‘well non compliances of Solid Waste
Management Rules.

2. There is no proper drainage system provided for the sewage for
collection and disposal of séwage for further treatment. There is no
'sewage treatment plant to treat the sewage in scientific manar.

3. The sewage from the septic tank of individual house disposed
through private sewage tanker lorry and discharged in nearby
lowlying area/water bodies, streams and public storm water drain
etc., and thereby polluting;the soil/groundwater/surface water and
also creating nusiance to the localities. '

In: view of the above, it is informed that as the local body has not
compliedi' the above direction issued by the Hon’ble NGT [PB], New Delhi,
necessary ‘compensation will be Ievigi’d. Hence, I request you to furnish the
status:of compliance report immediatéiy. If no reply is received, further action
shall be initiated as directed by Hon’l?le NGT [PB], New Delhi order dated 02-
07-2020 in OA no. 606 of 2018. .

The receipt of letter/mail shall be acknowledged.

AT
District Erfvironmerftal Engineer,

Tamilnadu Pollution Control Board,
W/' Sriperumbudur @ Oragadam

N e
Copy submitted to
1. The District Collector, Kancheepuram Dt., Kancheepuram

-for kind information please.
2. The Member Secretary, TNPCB, Chennai-32 for information please.

3. The JCEE [M],  TNPCB, Chennai-106 for information please
Copy to: _
: 4, AD Town Panchayat., Kancheepuram for necessary action please
5. AD Panchayat., Kancheepuram for necessary action please.
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TAMILNADU POLLUTION CONTROL BOARD e

From

Er. P. Ravichandran, M.E., To 2

District Environmental Engi e T TR
Tamilnadu Pollution Conti?clrgggrd, Eﬂ?\g::g:ur R e
CP-5B, SIPCOT Industrial Growth Centre o
Oragadam, Sriperumbudur Taluk ’
i Kancheepuram District - 602 10i

Letter No. DEE/TNPCB/SPR/F-M-0001/SWM/2020, Dated 30-11-2020

Sub:- g(l)o. DEE, TNPCB, §PR - The Solid Waste Management Rules,
16 under the Environment (Protection) Act, 1986 —Hon'ble NGT
| order dated 02-07-2020 in OA No. 606/2018-compliance report-
| requested - Reg.
' Ref:- 1. The Solid Waste Management Rules, 2016
2. Hon'ble NGT Order dated 02-07-2020 in OA No. 606 of 2018.
3. T.0 Lr No. DEE/TNPCB/SPR/F-M-0001/SWM/2020, Dated 29-08-2020

| A copy of this office letter under 31 cited is enclosed herewith for self
' explanatory, wherein it has been explained/reproduced about the direction
. issued by the Hon'ble NGT Order dated 02-07-2020 in OA No. 606 of 2018 &
- also ‘informed that as the local body has not complied the above direction

issued by the Hon'ble NGT [PB], New Delhi, necessary compensation will be

i levied and requested to furnish the status of compliance report imm

' It is regretted to note that the local
compliance report, in view of the abo

the present status of the

the local body

ediately.

has not yet furnished the
ve, | request you once again to furnish
disposal of solid waste / liquid waste generated from

to this office on or before 15-12-2020 so as to submit the
compliance report to the Chalrman,

TNPCB in order to comply with the
Hon

sle NGT Order dated 02-07-2020 in OA No. 606 of 2018.

This shall be treated as urgent and the receipt of letter/mail shall be

i acknow!edged.
-Sd-
District Environmental Engineer,
Tamilnadu Pollution Control Board,
7 Sriperumbudur @ Oragadam
Encl: as above
s Copy submitted to

1. The District Collector, Kancheepuram Dt., Kancheepuram

-for kind information please.
TNPCB, Chennai-32 for information please.
Chennai-106 for information please

2. The Member Secretary,

3, The JCEE [M], TNPCB,
Copy to

4. AD Town Panchayat., Kancheepuram for necessary action please
5. AD Panchayat., Kancheepuram for necessary action please.

i sl

-
e Mictrict Environmental Engineer









BEFORE THE NATIONAL GREEN
TRIBUNAL SOUTHERN ZONE AT
CHENNAL.

Original Application No.95 of 2021

SUO MOTU Based on The News item
published in the New Indian Express,
Chennai Edition, Dated 25.02.2021,
under the caption “Burning of
garbage Continues near Adyar” Reg

Vs

The Secretary,
Environment & Forest Department
State of Tamil Nadu ,
Chennai & others.
...Respondents

JOINT COMMITTEE INSPECTION
REPORT AS PER THE HON’BLE
NATIONAL GREEN TRIBUNAL(sz)
ORDER DATED _08.04.2021 IN
O.A.NO.95 OF 2021

Advocate for Respondent No.TNPCB
Thiru. Kasi Rajan,
Advocate, Chennai.

Date:23.06.2021.

Date of hearing on: 25.06.2021



